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eard Mr. J? K. I uL,i, Learx 

ounsel for tne .i-oo1icflt an •Ir.i.ic 

g,Lered Senior standing Counsel 

)T)C zjnc for the espo rients 

pruCiflg a letter o,3/S-3O7(CAT)dt. 

28. 1. 201)4, learne Scnio r Stanincj Counsel 

) 	n submitted 

that Sri Surendra Kumar Kisari' Applicant, 

in this Oriçinal App1lc.tifl who was 

7rovisionaily PPOiflte as GDSEPM of 

Tudiloça 30 on 31,E398 hs since been 

jsrnjssed frcrn service 	301003 

Co nsequent Upon a P roceeing initiated 

uner rule-lO of GDS (Ccniiuct anti ervic(e) 

ules,2001.In the aforesaioa Eacts and 

circumstances f the cs,tLjs Original 

AplLCatiOfl h:s become infructious 	3 

is accotdinly isrnissed.Th costs. 
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